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Mr. Speaker: That was what was
discussed. This question was put.
They said that they were not goingt to
distribute these rifles o all people in

the border areas but that pegular
home guards will be (here in ihe
border areas and the rifles will be

issued to them.

Shri Nath Pai: The importance of
training citizens in the use of rifles
cannot be exaggerated wien we se¢
the dimension of the dauger that is
facing us all over the frontiers. I
am afraid the Governmeni hardly
realises thay the schemes are becoming
paper schemes. Ig he aware that, in
practice, the rifle training, like the
digging of trenches when ke boumb
sttacks are expected, hus become a
huge farce and that the training given
is extremely superficial und, if so,
may 1 know what steps nre being
taken (o sev thot, we are not deceiv-
ing ourselves and that the tramning
is taken seriously and imparted
seriously?

-

The Minister of Home Affairs (Shri
Nanda): In the first place, there is no
question of any lack of realisation on
pur part about the importance of this
matter, that is, a very iarge number
of people must be trained ang also
particularly for the border ircas—
the people there must be trained--a
force like the home guards in A very
large numbers is required. T think if
Ihere are any deflciencies—there are—
they should be made u» and we
should try to extend this as much as
possible.

Shri Man Sinh P. Patel: Is it a lact
that the rifle training is left to the
district authorities of the Btate Gov-
ernments and, if so. what assistance
is given to the civilian riftie  clubs
created by the civilians?

Shri L. N, Mishra: As I said, we
have got the civilian rife clubs in
every State and also at district head-
quarters and the training is also given
al police stations according to  our
present scheme. and the assistance
will be given in the form of rifles and
ammunition to train the people.
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, +
*423. Shri Harl Vishno Kamath:
Shrl Hukam Chand
Kachhavaiya:
Shri D. C. Sharma:
Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Home Affairs
be pleased io refer to the reply given
to Starred Question No. 343 on the lst
September, 1985 and state:

(a) the details of the proposals
under consideration regarding the app-
lication of certain Articles of the Con-
stitution to Jammu and Kashmir
State;

{b) whether such consideration and
consultation with the State Govern-
ment have been completed; and
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(c) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs and Minister ol
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c).
With the concurrence of the Govern-
ment of the State of Jammu and
Kashmir, an Order by *the President
under article 370 of the Constitution
providing for the meodified upplica-
tion to the State of the following
articles of the Constitution of India
for giving effect to the change in the
designation of the *“Sadar-i-Riyasat”
to “Governor” is being issued short-
ly:

Article 222
Article 361,

Article 367(4),

Proposals for application to the
Stale of the following uther articles
of the Constitution are under con-
sideration in consultation with the
State Government:

Article 81,
Article 325.
Article 326.
Article 327.
Article 328.

Shri Hari Vishnu Kamath: May I
know whether those Articles under
the Constitution and those iaws of the
Indian Union which have so far been
applied to Jammu and Kashmir have
now been applied to the liberated
areas of so-called Azad Kashmir and
is the jurisdictional authority of the
Union Government ani the Govern-
ment of Jammu and Kashmir com-
plete over dll those liberated areas?

No reply?

The Minister of Home AMairs (Shri
Nanda): The question is such that it
does take a little time 1o grasp all
its import. The question is whether
our laws apply to the liberateq areas
of Azad Kashmir also. We have
extended our laws to the liberated
areas of Azad Kashmir. At present
the admiinistration is being carried on
und all arrangementg have been made.
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Whatever needs to be (one, it will
naturally be in accordance with the
laws of the country.

Shri Hari Vishnu Kamith: | am
not satisfied with this kind cf answer.
Are you, Sir?

Mr. Speaker; That is being ad-
ministered by any specia]l machinery
or the State Government of Jammu
and Kashmir is alministering those
areas also according to State laws?

Shri Nanda: Yes Sir, that is =o.

Shri Hari Vishnu Kamath: Now
that it is officially known that the
Prime Minister will shortly be going
to Tashkent and then to Washington,
is the Prime Minister in a position to
state categorically and firmly that bis
talks with the Soviet Prime Minister
and the American President w.ll not
be permitted to deviate into a discus-
sion on the internal affairs of the
Indian Union, particularly with refer-
enece to our relationship with Kashrur,
and with regard to the cxtension of
the Constitution to that State and the
repeal of Article 370 at an opportune
{ime in the near future?

Mr. Speaker: That he has answered.

Shri Hari Vishnu Kamath: He has
not answered thalt, What was
answered wag different.

Mr. Speaker: I have [ollowed him.

Shri Hari Vishnu Kamath: What he
said was this.

Mr, Speaker: Let him wait. I
shall tell him. Mr. Alvares comph-
mented Mr. Kamath yesterday.

Shri Hari Vishnu Kamath: I do not
need his compliments,

Mr. Speaker: Mr. Alvares
beware. ...

Shri Hari Vishnu Kamath: Let
him....

should

o SETAIT TUENT . AW, o
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oF Ty, 0F faum o7 0wt
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Shri Hem Barua: It was yesterday

in the Rajya Sabha that our hon.
Prime Minister has said that not
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Kashmir only would be discussed at
Tashkent; that means that he would
discuss not only Kashmir buit other
Indo-Pakistan problems also. On the
other hand, on the floor of this House,
he said thet Kashmir would not be
discussed at Tashkent. May 1 know
what the actual attitude of the hon
Prime Minister is towards this prob-
lem of discussing Kashmir st Tash-
kent? Is he going to discuss it?

Mr. Speaker: He has answered that
already.

Shri Hem Barua: Yesterdzy he said
llke this in the Rajya Sabha. I had
read it in this morning’s papers.

Shri Hari Vishnu Kamath: Thatl
was exactly my question. And it has
been reinforced now by my hon
friend's question.

Shri Hem Baruna: Muy I submit that
1 had read it in this morning’s news-
pupers that he had said like that In
the other House?

Mr. Speaker: There are other re-
medies for it; he cannot raise it dur-
ing the Question Hour in this manner.

TR FF 9 I | qyvda faE
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F47 FE SHAFQ K1 9IT AE IEAT |
WA IE ;AT gE oI AT AT A4 F7
wir & argar 7 & a7 #myA W A
Ty w7 A fr #§va7 wiq7 § sgpreqr
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Shri Hem Barua; This s a very Im-
portant matter. So, 1 would like 1o
make one submission about it.

Mr. Speaker: | have not decided it. .

Shrl Heimn Batua: The Prime Minis-
1er made one statement here and he
has made another stalement in the
Hajya Sabha..

Mr. Speaker: This is not the oeca-

sion for it; he can rmjse it by other
methods or In eny other manner he
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likes, but not during the Question
Hour.

Bhri Ranga: Simply because some
Members do not make use properly of
the privilege of the House and try to
raise a point of order during Ques-
tion Hour, it is not proper to deny the
other Members the right to raise w
point of order even on a proper occa-
sion.

Shri Hari Vishnu Eamath: That
cannot be done under the rules.

Shri Ranga: That cannot be done.

WRITTEN ANSWERS TO
QUESTIONS

Report of Team on Development of
Andamiing

*424. Shri P. R, Chakraverii:
Shri P. C, Borooah:
Dr. Ranen Sen:
Shri Dinen Bhattacharya:
Shri N. R, Laskar: °
Shri Sidbeshwar Prasad:

Will the Minister of Rehabilitation
be pleased to state:

(a) whether the team of officials
that visited the Andamans to find out
the potentials of rehabilitation of re-
fugees from East Pakistan, has sub-
miited its report;

(b) whether an overall survey has
been made in this region by the ex-
perts;

tc) the estimate of the Central
Government regarding the possibility
of seltling refugee families on agro-
industrial economy, duly financed and
developed; and

(d] the number of refugee families
already rehabilitated there and the
number of families proposed to be
shifted by March, 19667

The Minister of Rehabilitation (Shri
Mabavir Tyagi): (a) The drafl report
of the inter-departmental Team con-
stituted to prepare an integrated
resoutce development plan for the
islands is ready. It is expected to be
finalised very shortly.





